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IN THE CENTRAL ADMINISTRATIVE TRIBUNZL : HYDERABAD BENCH

AT HYDERABAD
ok

0.A. 968/94. '~ Dt, of Decisien : 21

G.R,Murthy ' «« Applicant.
. Vs

1. The Secretary, Dept.of Mines,
Min. of Steel & Mines,
Govt. of India, “hastrt Bhavan,
New Delhi.

- 2. The Director General,
Ceological Survey ef India,
27=-Jawaharlal Nehru Raad
Calcutta.

3. The Dy.Directer General,
Geelegical Survey ef India, -
(Seuthern Regicn),Bandalaguda, '
Hyderabad, «« Respondents,

Counsel for the applicant @ Mr. A. BhaSkarachari

Counsel for the Respondents: Mr, N,R.Devaraj, Sr,.C3SC,

CORAM

THE HON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN,)
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JUDGE MENT

Oral Order (As Per Hon'ble Shri R.Rangarajan, Member(admn.)

Nene for the spplicent. Heard Mr.N.R.Devarai,
learned counsel for the respeﬁdents. Even in:thqearlier‘
occasion’#n 10-10-95 theklearned counsel for the applicant
was not present. 1In view of the abeve, the OA is dispesed

of en the basis of the available materials on record.

2. | The applicant while wérking as Driller Greup-B under
Reé was issued with a charge ske®t memo dated.28-09-1988
relating to the charges ef misapprepriation and miséenduct
during the peried 1981-82., Immediately yfter the issue of

the charge sheet the applicant retired from service on 30-9-88.

3. | Ap enquiry was held in the above said éhargé sheet and
it 1is stated that tﬁe_eﬁQuiry réport was sphmitped on 10-05-91,
Even though the enquiry report ywgs submitted on 10-05-91 ne final
crder wags pR#Sed én the enquiry répert by the competént
authority. Hence, he filed OA.No.,746/92 on the file of this
Tribunsl for passing aarly erders on enquiry report. That oA
vwas disposed of op 4.9-92 directing R-2 to pass apprepriate
oerders within tweo menths. But it is stéted that no actien
was taken to comply with the directien given in CA. 746/92.
Hence, he filed C.P.N0.41/93 in OA.746/92. -The respendents
alse filed MA.No.490/93 in OA.746/92 for extention for imple-

'menting the order dated 4-2-92. Both the MA and CP was dispesed

of by erder dated 26-7-93 directing the respondents to implement
the directien in OA, 746/92 by end of September 1993. Thus,

B - ) e ——— R LT cuqu1ry
preceedings including awardéng of punishment should be cempleted
by ené of September 1993 as per the directions of this Bench.
The applicant thereafter was paid a sum of Rs.1,19, 244/~ on

21-2-94 ;¢ final settlement gues,
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4, This OA is filed praying for a direction te the
respendents teo pay interest st 21% p.a. on thekgptirement
benefite of the applicgnt amounting to Rs. 1,19.244/- from
the date of his retirement viz,, 30-09-88 till the date of

payment of the same viz,, 21-2-%4 forthwith,

5. in view of the direction given in the MA,490/93 in
OA.Ne.746/92 it has te be held that the enquiry preceedings

of the applicant in@éﬁding the awarding of the punishment had

fe be cempleted by end of September 1993, Only aefteg the enquiry

disciplinary preceedings had ended, the applicant is entitled

for getting the regular pensien and other pensionary benefits
thereen. As per the order of this Bencﬁ?time was given te the
resp@néents to complete the disciplinary proceedings by 30-09-93,

Hence, the spplicant is entitled for regular pension and other
—hmmmd e e hmmaElles Awnles Ermam 1T_11_06% TF mé¢ =211 +ha nhh1 dmanmd
claims any interest on the delayed payment ¢f the pensionary
benefits he is entitled for the same only from 1-10-23 and not

earlier than that date due to the éirectien of this&ribunal in

the said OA and MA,

6. It is categorically stated by the learned counsel feor
the respendents under instructiong frem hisclient (Mr.Rams Kant,

Legal Assistant, working under R~3) that the applicgnt ,as paid
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full previslieénaliPension from the date of his retirement viz.,

g ofanic

1-10-88 to 21+2.94, vhen an amount of "Rs,1,19,244/- was paid
to him as pensienary benefits, Hence,-the applicant is entitled

for interest on pensionary benefits ‘only en the amounts other

-than the commutation vyalue, gs he wgs paid full pension till

the date of payment of commutsztion i.e., 21-2-94, The learned
counsel for the respendents further submitted that the amount

of Rs,1,19,244/- comprisep of an amount of Rs.x7,750/- as DCRG
and Rs.61,494/- z¢ Commutatien of pension. Hence, the applicant
is entitled for interest only en the amount of DCRG and not on

’

the amount of commutation in view of the regsons sgtated above,
Hence, he is entitled for interest of DCRG ceomponent of

Rs.57,750/- only. y
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7. The applicant sheuld have been pald arrears of

pensicnary benefits on 1-10-?3. Theugh it may take some
time for the respenéents-po calculate anqéay him that amount
after 1-10-9@)‘ﬁﬁn view of the fact that he is a retired
employee and alse suffered cut ip the pension, I feel the
ends of justice will be met if he has been paid interest on

the DCRG amount from 1f10-93.onwards, till it was paid on

21-2w94.
8. In view of the above, the follewing directioen is
givenss

The applicant is entitled for payment eof interest
at 12% p.a. on the DCRG component of his pensionary benefits

amounting te Rs.57,750/- from 1-10-93 to 21~2-94. The above
interest should be paid@ to him within two months frem thé date

of receipt of a copy of this erder.

9. The OA is orgered accordingly. No costs.
(R . RANGARAJAN) -~
MEMBEER (ADMN, ) | Iﬁ”“h\;
_ I " Nein
Dated : The 21st August 1996, '%%ﬂﬁéyn
Dictated in Open Cqurt N
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Copy ta:

1o

2.

3.

4.

6o
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Thae Secrstary, Dept. of Minass,
Ministry of Steel and Mines,
Govt. of India, Sastry Bha.an,
New Oelhi,

The Dirgcter General,
Geological Surwvey of  India,
27=-Jawvahsrlal Nehru Rgad,

Calr 'l‘f'ﬂ .
Tha Deputy Director General,

Geologicel Survey of India,
(Seuthern Regiong,
Bandlaguda, Hyderabad,

Cne copy to Mr.A.Bhaskarachary, Aduvocste,

CA T,Hyderabad,

" Dne copy to M;.N.R;Dewraj, 5r.CG5C,

CAT,Hyderabad,

One ccpy te Library,CAT,Hyderabad,

One duplicate cmpy;
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